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~B~IrlA.L k)\\l.Nl!;;frtAflVE fJ.'\l.BU~AL, ALLAtiABAD Bd~cH 

* .. * 
Allahabad:uated 31st day of January, aJCO 

uriginal Ap~lication No. 95 Of 20CX) 

ui strict ; oehr rd ti! 

Hon• bl e 1\1r. J us tic e '"eel am sanj i va Reddy, v. c.;. 

M. Bala Krishna rleJdy, 
Sf o M. Ayy anna rleJdy, 
Ucc: I. r. s. Probati oner, 
lG~FA, New forest, uehr~un..249006. 

( sri Su:ihir Agr av1al, Ad vQ:a te) 
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• • • • • Applicant 

versus 

1. Uni on of J. ndia 

through secretary 

Minis try of Environment and Forests, 

Paryavaran Bhawau, C.G.U. COrnplex, 

L Ctihi rload •"ew uelhi. 

2. Direct or, Indira Gancth.i 1\Ja ti onal Forest Acad~y, 

l~ew Forest, ,.;ehradun.248 OQ6. 

• • •• Respon.jents 

~ Hon• ble '*'· Jystic§.i\leelam s anjiya rle:idy, y.c. 

Ihis application has been filed for the relief to 

amenj the 1\Jotification F.~o.11t)15/0l/99-1Fs-II ut.19-8-1999 

to the extent of confirming iihe applicant in the post of 

Inctian fores~ service. 

2. The basis for the relief is the decision Of the 

AOdhra Pradesh High Court in writ petition no.19573/ 1998 

whereintne present applicant and respon:Jents are petitioner 

afld respooctents respecli vely. Ihe orj er Of the Hon• ble 

Hi. gh ~ ourt of And hr a Pradesh, which is brief alld clear 

reaJs as f 011 ~s :-
L.:t!as 

1tfhe writ peti. ti oner .J_ appointQj 

C,'~ 
to .J..fldian Forest 
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service and was plac~ on probation. He was to ul'ldergo 

training course at Indira Gandhi National Forest Academy, 

uehraaun. aut, for the factors stated, he had to stay 

away fr~ that post for s~e time and as such, exception 

was taken for his conduct in absenting and by order Jated 

27-9-1996, he was discharged frQn probation by casting 

sti gna that he had neglecte.:i his dut ies by frequent 

unauthorise.i ab sence and t.hat he has also deserted frQn 

the LB~i-IAA, Mussoorie and by his several such acts, it 

was proved bey ond dOubt that he lacked in qualities of 

mind aCld character nee:iect f or the Indian forest service 

and keeping in view the said facts and circumstanxes, he 

was discharged fr<-01 probation. This certainly constitute 

stigna an::i before discharging the f.ietiti oner frcm service, 

a1rli al teram partem rule ought to be f 011 Oiled. The 

fact audi alteram paitem was not fOllOt-Jed is not. ctenie::i 

an:i if that be s o, the latest ju:igement. rendered by the 

supreme court in LJlpf I FrlAKAsH BANEdJEE v.sATVEj~rlA NAIH 

B~E NAflul~AL CB'Jf dE F'-ll BAsl C sCI&'JCES 1999 (2) Su preme 

34 is squarely a pplicable to the instant case. In the 

said j u:l gement, it was held that terminati on of pr Oba ti on 

with a stigna, without f ollcwing the princi ples Of 

Natural Justice, cannot be ialid. Hence, t.he orjer of the 

central A:lministrat.ive fribunal Hyderabad date;i 8-5-1998 

in UA 1215/97 is set aside. lt is needless to mention 

that the responaents are n~ Obli ged to rei ns"tate the 

petiti oner with all at tenctant benefits"• 

3. consequent to the above order of the Hon• ble 

High Court Of AOcthra fra:;iesh, the ap f.>licant was reinstated 

in service an:i it has also been subnitte.:i that the 

responct ents have also paid back wages right from the 

beginning at the junior scale, It is clear frQn the 

Q:'der Of the Hon• ble High Court of AOdhra Pradesh that 

the a pplicant was reinstated with all attenctant benefits 
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which naturally inclu:ie:i backwages and continuity Of 

5 ervic e with out loss Of seniority all:l other benefits 

like confirmation in service f l°"ing OU.'t of the reinstate­

ment ~~attendant benefits. 

4. Under the above circumstances the UA its elf is 

disposed of at the admission stage directing the 

respondents to cQnply with · the order Of the Hon• bl.e 

High court in total in the light of the above Observance 

within ~ days fr cm the ct ate of receipt of this order. 

5. A cow Of this orJer may be issued to the counsel 

for the applicant within three days. 

Member (A) Vi ce Chairman 

. ~ybe/ • 


